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 शीक  एक  भू  इस  :  ढेका  तो

 किसी  में  नहीं  लिया  है।  ठेका  तो  पूरे  देश  का
 हस  पार्लियामेंट  ते  लिया  है  ।

 कमी  aan  विधवा री  बाजपेयी  :  में  भी
 देशभक्ति  हूं  कौर  कार  एस०  एस०  का  हू,
 यह  कहते  भी  मुझे  कोई  संकोच  नहीं  है  ।

 ‘
 +  SHRI  JAGANNATHRAO  JOSHI:

 Yeu  talk  of  nationlism  Surrendering
 the  country’s  territory  is  nationalism.

 So  एस०  सुरुल  हसन  :  बहरहाल
 'इस में  कोई  शक  नहीं  है  कि  बनारस  हिन्दू
 यूनिवर्सिटी  में  गड़बड़  मचाने  में कार एस  एस

 वाले  बहुत  धागे  हैं।  जहां तक  सरकार  का
 सवाल  है  सरकार  भी  किसी  ऐसी  शमित  को

 यूनिवर्सिटी  के  हित  में  समझती  जो  कम्युनल
 सेंन्ट्रीमेंट्स को  फैलाए  ।

 श्री  कल  बिहारी  बाप यी
 :  जिन्होंने '

 मुस्लिम  लोग  को  केरल  में  एज  केशन  मिनिस्ट्री
 दे  दी  है  वे  यहां  बातें  करते  हैं  नेशनलिज्म  की  ।

 SHRI  C.K.  CHANDRAPPAN:
 ‘What  about  sending  a  parliamentary
 delegation?

 MER.  SPEAKER;  Papers  to  be  laid
 On  the  Table.

 38.88  hrs.
 PAPERS  LAID  ON  THE  TABLE

 Report  oF  CoMmiTtzrz  For  REVIEW
 07  Om  AND  NaruraL  Gag

 Commaissign,  ETc,
 THE  MINISTER  OF  LAW  AND

 JUSTICE  AND  PETROLIUM  AND

 cae
 (SHRI  H  .:  GOKHA-

 I  beg  to  lay  on  the  Table—

 (l)  A  copy  of  the  Report  of  the
 Comittee  for  review  of  the
 Ol]  and  Natural  Gas  Com-
 mission,

 S.B.L,  New  Delhi  (St.)
 (2)  A  statement  (Hindi  ‘and

 English  versions)  explaining
 the  reasons  for  not  laying
 the  Hind}  version  of  the
 above  Report  cimyltaneously;

 {Placed  in  Library,  See  No,  LT—~
 8971/72.)

 ——
 32.54  hrs.

 STATEMENT  RE  DISMISSAL  OF
 SHRI  त्  P.  MALHOTRA,  FORMER

 CHIEF  CASHIER  OF  STATE
 BANK  OF  INDIA,  NEW

 DELHI
 THE  MINISTER  OF  FINANCE

 (SHRI  YESHWANTRAO  CHAVAN):

 Mr.  Speaker.  Sir,

 Hon’ble  Members  have  not  more
 than  one  occasion  evinced  desire  to
 know  the  details  of  the  circumstances
 in  which  Shri  ्  P.  Malhotra,  farmer
 Chief  Cashier,  State  Bank  of  India,
 Parliament  Street,  New  Delhi,  has
 been  dismissed  from  the  bank’s  ser-
 vice.  I  had  already  informed  the  House
 that  the  State  Bank  of  India  had
 reported  that  the  disciplinery  pro-
 ceedings  initiated  against  Shri  छ  ह:
 Malhotra  had  ‘ended  in  his  dismissal
 from  the  service  of  the  bank  with  ef-
 fect  from  the  l0th  November,  1972.
 The  facts  leading  to  his  dismissal  are
 as  follows:—

 The  State  Bank  of  India  issued  a
 letter  containing  a  statement  of  charg-
 eg  to  Shri  V.  P,  Malhotra,  Chief
 Cashier  in  its  Parliament  Street
 Branch,  New  Delhi,  which  was  gerved
 on  him  on  the  Ist  June,  1972,  The
 contents  of  the  charges  were  that  he
 had  unauthorisedly  withdrawn  Rs.
 60  lakhs  from  the  currency  chest  and
 in  breach  of  the  established  practice,
 procedure  and  rules  of  the  bank  took
 it  out  of  the  bank  premises  without
 transit  insurance,  escort  or  armed
 guard  in  a  bank  vehicle  without  the
 bank  driver  and  delivered  to  an
 unknown  and  unauthorised  person
 and  betrayed  the  trust  and  confidence
 weposed  in  him  by  the  Sank.


